
23 
STANDING COMMITTE. 
ON URBAN AND RURAL'\", 

DEVELOPMENT 
(1995-96) 

TENTH LOK SABIIA 

MINISTRY OF RURAL 
AREAS & EMPLOYMENT 

NATIONAL WASTELANDS DEVELOPMENT 

TWENTY-THIRD REPORT 

L-c. 
-< 2:) :3l ::.-;) Jl-, 
5- ··'</5', ,.S 

-_/ 

LOK SABHA SECRET ARIA T 
NEW DELHI 

February, 1996/A/agha, 1917 (Saka) 



TWENTY-THIRD REPORT 

STANDING COMMIlTEE ON 
URBAN AND 

RURAL DEvELOPMENT 
(1995-96) 

(TENTH LOK SABHA) 

NATIONAL WASTELANDS DEVELOPMENT 
MINISTRY OF RURAL AREAS & EMPLOY-

MENT 

[Action talcen by the Government on the recommendIJtions contained ih the 
Seventh Report of the Standing Committee on Urban cl Rural Development 

(10th Lok Sablul)J 

p,."nted to Lok Sabha on ............ . 
u.#P In Rajya Sablul on ............... . 

LOK SABHA SECRETARIAT 
NEW DELHI 

Febnuuy, 19961MagluJ, 1917 (S.) 



CU&:RD No. W 

C 1996 By LoIC SAlaMA SECRETARIAT 

Published undcr Rulc 382 of the Rules of Procedure and Conduct of 
Buaineu in Lok Sabha (Eighth Edition) and Printed by the Manaser, P.L. 
Unit, Govt. of India Press, Minto Road, New Delhi·ll000l. 



CONTENTS 

PAGE 

COMPOSInON OF THE COMMITI'EE.................... ... .......................•.. (iii) 
INTRODUCTION ........................................................ '" .. ... ... .. ... .. (V) 
CHAPTER I 
CHAPTER II 

CHAPTER III 

CHAPT'ERIV 

CHAPTER V 

Repon ....................................................... 1 
Recommendations that have been accepted by 
the Government .......................................... 11 
Recommendations which the Committee do not 
desire to pursue in view of the Government's 
replies........................................................ 28 
Recommendations in respect of which replies of 
the Government have not been accepted by the 
Committee............. ..... ........ ... ..................... 30 
Recommendations in respect of which final 
replies of the Government are still awaited.. ..... 31 

ApPENDICES 

I Minutes of the 15th, 16th & 22nd sittings of 
Committee on Urban & Rural Development 
held on 26.9.1995, 04-01-1996......................... 36 

II Annexure to Recommendation at Para No. 1.13 44 
III Analysis of Action Taken by Government on 

the recommendations contained in the 7th 
Repon of Committee on Urban & Rural 
Development (Tenth Lok Sabha) .................... 47 ' 



STANDING COMMITI'EE ON URBAN&: RURAL DEVELOPMENT 
(I99So-96) 

Shri Prataprao B. BhOlilIe - Cliaimum 

Members 

Lolt SABRA 

2. Shri P.P. KaJiaperumaJ 
3. Shri Sajjan Kumar 
4. Shri Gangadhua Sanipalli 
S. Shri Rajesb Khanna 
6. Shri Prabhulal Rawat 
7. Shri J. Chokka Rao 
8. Dr. Y.S. Rajasekbar Reddy 
9. Shri Vijayaramaraju Satrucharla 

10. Sbri Pritliviraj D. Chavan 
11. Sbri K.M. Matbew 
12. Shri P.R. Kumaramansalam 
13. Sbri Maruti Dcoram Sbelke 
14. Shri Surendra Pal Pathak 
IS. Shri Rampal 'singh 
16. Sbri Devi Bux Singh 
17. Shri Karia Munda 
18. Shri Girdhari LaI Bbargava 
19. Sbri Ram Singh KasbwID 
20. Shri Sudhir Giri 
21. Shri Subrata Mukberjee 
22. Mobd. Ali Ashraf Fatmi 
23. Shri Sukbdev Puwan 
24. Shri Dharmabbibbam 
25. Shri N. Muru&esan 
26. Shri Gulam Mohammad Khan 
27. Shri Sobbanadreeawara Rao Vaddc 
28. Sbri Sbailendra Mahto 
19. Shri lCalpaath Rai 

RAJYA SABRA 

30. Sbri NUotpai Buu 
31. Shri Ram Dca Bhandari 
32. Shri Debabrata Biawu 
33. Sbri Sbivprasad Chanpuria 
34. Chaudhary Harmohan Singh 

(iii) 



(iv) 

35. Smt. Meera Oas 
36. Shri Satyanarayana Dronamraju 
37. Dr. B.B. Outta 
38. Sbri Sangb Priya Oautam 
39. Shri B.K. Hariprasad 
.0. Shri Jagmohan 
41. Prof. Vijay Kumar Malhotra 
42. Dr. Japooath Mishra· 
43. Sbri TbODDala Balakriabna Pillai 
44. Sbri V. Hanumantba Rao 

1. Smt. Roll Srivastava 
2. Sbri G.R. Juneja 
3. Smt. Sudesh Luthra 

SECRET ARlAT 

Joint Secretary 
DepUly Secretary 
Assistant Director 

• CaIed to be a Member of the Committee consequent upon his appointment a5 Minister in 
tbe Council of Ministen w.e.f. II June, 1995. 



INTRODUCTION 

I, the Chairman of the Standing Committee on Urban & Rural 
Development (1995-96) having been authorised by the Committee to 
submit the Report on their behalf, present this Twenty-Third Report on 
the action taken by Government on the recommendations contained in the 
Seventh Report of the Standing Committee on Urban & Rural Develop-
ment (Tenth Lok Sabha) on "National Wastelands Development". 

2. The Seventh Report was presented to Lok Sabha on 11th May, 1994. 
Replies of the Government to all the recommendations contained in the 
Report were received on 14th November. 1994. The Committee took 
evidence of the officials of Ministry of Rural Areas & Employment on 
26th September, 1995. The Committee considered and adopted this Report 
at their sitting held on 4th January. 1996. 

3. An analysis of the action taken by Government on the recommenda-
tions contained in the Seventh Report of the Committee is given in 
Appendix III. 

NEw DELHI; 
7 February, 1?96 

18 Magha, 1917 (Saka) 

(v) 

PRATAPRAO B. BHOSALE, 
Chairman, 

Standing Committee on 
Urban and Rural Development. 



CHAPTER I 

REPORT 

1. Thi. Report of the Standing Committee on Urban & Rural Develop-
ment (1995-96) deals with the action taken by the Government on 
recommendations contained in their Seventh Report on 'National Waste-
lucia Development' which was presented to Lok Sabha on 11th May. 1994. 

2. Action Taken notes have been received from Government in respect 
of all the 26 recommendations which have been categorised as follows:-

(i) Recommendations/observations, that have been accepted by the 
Government:-
51. Nos. 1.14 to 1.17, 2.17 to 2.20, 2.22, 2.23, 2.25, 3.13 to 3.17 
and 3.20 to 3.23 

(ii) ReCDmmendations/observations which the Committee do not 
desire to pursue in view of Government's replies:-

SI. No. 2.16 and 3.18 
(iii) Recommendations/observations in respect of which replies of 

Government have not been accepted by the Committee:-

SI. Nos. 3.19 
(iv) Recommendations/observations in respect of which final replies of 

Government are still awaited:-

SI. Nos. 1.13, 2.21 and 2.24 
3. The Committee require that Onal repUes In respect or the recommenda-

doDI lor whleb only Interim repOet have been slveu by the Goveromeut 
IboaId be lurnlsbed to the Committee wltbln three months of the presenta-
doD of this Report. 

4. The Committee will now deal with Action Taken by Government OD 
lOme of the recommendations. 

A. Development 0/ Wasleltmds 

(Recommendation Pan 1.13) 
S. The Committee found that the Ministry of Rural Development under 

whOle charae the Department of Wastelands Development has been placed 
has the overaU responsibility for the development of non-forest wastelands 
as alia rcaponsible for laying down broad policy formul.&ioDl in this 
reaard. The Committee were of the opinion that the str.tepea beina 
evolved for dcvelopinl more ud more wutelu4 ia the couDky IbouId be 
quite clear ad comprdlcaalve. 
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6. The Government in their reply have stated that the Department of 
Wastelands Development come into being in under the Ministry of Rural 
Development in July. 1992 and the National Wastelands Development 
Board (NWDB) was constituted thereafter. 

Against the background of the observations and recommendations of the 
Standing Committee and keeping in view the very large potential for 
substantial increase in biomass production and employment generation and 
the imperatives of land and water management for sustainable develop-
ment through regeneration of wastelands. a high level Committee on 
Wastelands Development was constituted on 07.11.94 under the Chairman-
ship of Shri Mohan Dharia to examine the basic issues involved in their 
long-term national developmental perspective about the limited perceptions 
of Government Departments and evolve an appropriate strategy and action 
plan. 

7. When the Committee asked as to the present status of the report of 
the high level Committee headed by Shri Mohan Dharia. Secretary. 
Ministry of Rural Areas & Employment stated during the evidence as 
und~r: 

"This Committee was originally expected to give its report in six 
months but the Chairman was hospitalized for a long time and 
therefore. there had been some delay. The Drafting Sub-Committee 
has also met twice and now its three of the four chapters arc ready. 
Now. it is expected by the end of October. 1995." 

8. When asked further jf there was any possibility of getting an interim 
Report on some important areas of action by the high level Committee. in 
the event of further delay in submission of the report. the witness stated 
further as follows:-

"We do not anticipate any delay in submission of the Report. Our 
Joint Secretary services in that Committee and we do not anticipate 
any delay." 

9. Wblle noling tbat pursuant to tbe Committee's observation that new 
and comprehensive strateKles be evolved for developinl more and more 
Wasteland in the Country, the Government have constituted a hip level 
Committee under tbe Chairmanship or Shrl Mohan Dharla to inter-alia 
evolve an acllon plan for development or Wastelands in a specific time 
frame. The Committee, however, observe that the Mohan Dharla Commi 
ttee Is in the process of ftnallzinl its report and that the Government was 
expectlDK this high level Committee to submit its Report by end or 
October, 1995. 

The Committee .. nderllaod that the Report of th. Mohan Dharia 
Committee has been received by Government in December, 1995, They, 
therefore. urae that Government should process the recoonc'1IdatloDi of the 
Mobaa Dharia Committee witbout further delay aDd "",DIent the IIUDe 
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apedldoully. The Committee may also be laformed or the actioa tau. 
........ wltbIu four weeki or the pl'Clelltatlon or tbIt Report. 

B. PllIIa AllocatiOns fOT Department of Wastelands Development 

(Recoauaeadatloa Para 1.14) 
10. The Committee bad noted tbat a budeet of RI. 26.41 crores for tht. 

year 1992-93 and RI. SO crores for the year 1993-94 wu allocated to the 
Department while the Department of Wastelands Development posed • 
demand of RI. 1165.00 crores for Eighth Five Year Plan at the rate of 
R.I. 233.00 crores per year. 

11. The Ministry, in tbeir reply have stated that it agreed with the 
obecrvationa of the Committee. 

12. TIle COIIUIllUee lind that tboup Goverament ........ with tbe 
obaervadoa of Committee, tbey are constrained to obIene that DO concrete 
stept bave been taken or are proposed to be taken to provide proper 
badaetary aUoc:atiou to meet the hup task ol deveiopiDa about 936.90 bIkh 
beetara of non-forest wastelands In the country. They further lind It 
dJlturblna that Government did nol take any action on the Committee's 
.... lier reCommendatiOD contained in their Sixth Report on Demanda for 
Grants (1994-'5). Furthermore, tbey obsene that the budget p-ant for 
1995-96 remained sialnant at Rs. 60 crores as 10 the year 1994-9S. lbey, 
tben!fore, reiterate their .... Uer recommend.tion and desire that .Uocatleaa 
for the pu...,. of developlna wastelands be substantlaUy enbanced In the 
year 199""97. 

C. Conservation of Land & Water ResourCts 

(Recommendation Para l.ll) 
13. The Committee has observed that in the absence of comprebensive 

and periodic surveys in the country the precise quantum of soil erosion is 
not known. The Committee were of the view that this wu one of the 
major causes of land degradation. There should be proper managment for 
wind, water and flood erosion. The Committee, therefore, had recom-
mended that a detailed study in regard to this problem may be done and 
the objectives should be the appraisal of erosion problem and conservation 
of land and water resources. 

14. In their reply Government have stated that the matter of conserva-
tion of land and water resources had been taken up with the Indian 
Council of Agricultural Research (ICAR). 

IS. Asked u to what studies have been undertaken and the detaila of 
tbe steps taken to address tbe problem of soil erosion and conservation of 
land, the Secretary stated during evidence as under: 

"If we start making a survey for each kind of degradation then it will 
be an enormous exercise requiring very large resources and time. But 
the Natonal Bureau of Soil Survey and Landuae Planning, Nagpur 
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under the Ministry of Agriculture on the basis of pilot projects. bas 
prepared maps of lands which are in different statea of degradation. 
They have given estimates about it. They have also said in which area 
which kind of degradation of land has taken place. They have 
categorized the degradation of land in 20 cateJOriea of both wind and 
water from low to high intensity of de&radation and these maps are 
available. When watershed is taken up for improvement then 
depending upon the nature of degradation. the plan for the watershed 
development is prepared. There are a number of institutes which eive 
training in the field of watershed manasement and cbeckinS of 
degradation of land. One is the Soil and Water Conservation 
Research and Training Institute (ICAR) in Debradun. Another such 
institute is in Jodhpur. Both these institutes bave been carryins out 
sbort-term. medium-term and long-term programmes and imparting 
training to staff. The adequate number of trained officers of 
Department of Agriculture are available in all the State. and 
therefore, the knowledge about how to treat a particular watershed is 
available with all the States. 

We have recently sanctioned two pilot projects also which will be 
undertaken by the two universities under the ICAR. Our aim is to 
pool all the different kinds of expertise and see to it that we develop 
a package of practices which can be standardized and then can be 
propagated throughout the country." 

16. Th~ Commltt~ not~ that punuant to Its recommendation that a 
detailed study with reeard to the problem of soU erosion and CODJe"ation of 
land and water resources may be undertaken, Governmeat have takea .p 
the matter with tbe Indian CouncU of Agricultural Research. The 
CGmmltt~ understand that based on tbe land maps prepared by the Bureau 
01 SOU Survey" Landule, the degraded Iuds have beea cateaorlled UDder 
10 cateaorles or botb wind " water from low to hlp IDteDllty or 
deeradatJon. Based 00 the nature 01 dearadatJoa of land. the watenbed 
development plans are prepared .. also that a oumber of butlt.... .... 
providing tralolog 10 tbe field of wasteland manqement and checklnl or 
land deeradatJon. The Committee. therelore. desire that the varied espertlle 
gained la this area from dlft'erent Uaivenitles may be pooled topther aDei 
based on that a pacuKe or standardised pnctlca be formulated ·and may 
be propapted throu&bout the country at the earUest iD oreler to check the 
p-owth of w .. telaad. aad also to CODserve laad and water reI01IIaI. They 
would like to be apprised of the steps taken by Government to arrest the 
problem of soU erosion caused by wind, water and deforestadon In varlOUl 
States wbere lOUd erosion is &rowing alanamely. 

D. Treatment of Catchment AreAS 
(Recommendation Paru 1.U " 1.13) 

17. The Committee had observed tbat where tbe percentaae of raiafaU is 
bi,her and land is uneven. the percentage of soil erosion is mucb mare. 
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Effective mcaures will have to be adopted to prevent the flow of water 
IDCI toil eroaion. The Committee recommended that emphasis be laid on 
water retention meuures and a deDJe vegetative cover be created in the 
areu where the problem of soil erosion is acute due to run off water. It is 
aIIo DOCIIllry to create a deDle vegetative cover in the watershed areas 
becauc ill tbe abeenec of impediments to tho rushing water, we are having 
more aad more flub floods every year. A better coordination between the 
Apiculture, Fo .... t and Wasteland Development Departments and the 
odler depanments dealing with Water Resources was emphasised. 

The Committee were allo of the view that due to depletion of vegetative 
cover and extensive soil erosion the siltation of big reservoirs is taking 
place at an alarming rate and causing deterioration of their life span. The 
Committee recommended that it is absolutely necessary to protect these 
projects from siltation and to Jive special attention to the treatment of 
catdunent area. 

18. [n their reply, the Government have stated that it agreed with the 
obeervationl and recommendations of the Committee. The matter has been 
taken up with the Ministries of Environment and Forests, Agriculture an~ 
Water Resources. These Ministries have been requested to initiate action 
on the recommendations of the Committee. 

19. When uked about the manner in which accountability of the 
Department of Wastelands Development i$ being ensured, it being the 
nodal Ministry for Development of Wastelands, the Secretary stated during 
evidcDCC u under:-

"We are in clole consultation with the Ministry of Agriculture and 
the Ministry of Environment and Forests to pool the knowledge 
available ill all these departments, to see that our work is being done 
in coordinated manner." 

20. Asked to elaborate further, the Ministry of Rural Areas & 
Employment in a written reply stated as follows: 

"Coordination is being ensured among the Agriculture, Forest and the 
Department of Wastelands Development through varioius mechanisms: 

(i) The Secretary Agriculture and Secretary Ministry of Environment 
and Forests are members on the Board of National Wastelands 
Development Board; 
(ii) In the' formulation of important guidelines the Department 
formally conlults all Ministries; 
(iii) In the sanctioning of Schemes under Technology Extension the 
leAR iI a Member of the Sanctioning Committee and is also 
consulted formally on the schemes; and 
(iv) Under the Common Guidelines for Watershed Development both 
at the State and at the district level Committees are to be set up 
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which would include representatives of the State Agricultural 
Univenitica. Agriculture. Irrigation. Forests and Soil CoDICrvation 
Departments" . 

21. When Askcd wbether 'treatmet of catchment area' is included to the 
COlt of irription projects and if the Ministry is in any way auOciated with 
rcsard to appraiaal of projects as also the step' taken with reprd to 
treatment of catchment areas, tbe Secretary, Ministry of Rural Areas cl 
Employment stated during evidence as folloWl:-

"I would like to submit that the Central Water Commission has 
isaued guidelines for treatment of lands likely to be affected due to 
construction of river valley projects. The guidelines provide tbat the 
COlt of treatment in respect of the land affected due to 
IUbmerlence should provide for acquiaition and payment of 
compensation. Then land affected due to soil erosion and the land 
under direct dram sbould be charged to the concerned project. 
The policy of the Ministry of Water Resources is that they take care 
of the uea which is .immediately drained. Efforts are needt.d to check 
tbe problem of tbe soil that will be brought from all over the 
catchment area and not just from the area wbich is directly draining 
into the system is very valid one. While we agree with you, we wiD 
get in toucb with the Miniatry of Environment and Forcaw and uk 
them as to wbat tbey have done in this relard. I have some 
information that they do take care of this asped of siltation of dams 
under these projects. 
As you know, the Miniatry of Environment is charged with the 
responsibility of giving environmental clearance, we are not formally 
associated with tbe proposals. They consider the issue of giving 
environmental clearance. 
Many times they are insisting on plantation in the catchment to 
reduce silt loads. As you have pointed out and correctly so we bave 
not represented in any of tbose committees. We wiD ask them 
wh,ther they can thelDJelvCl take care of the entire aspect. We would 
~. uk them: to··associate us or at least uk our comments on such 
projects". .. 

n. It II dlsquietIJII to obiene from the repUes furDllbed by Government 
to these retommendatlolll that apart from taklq note of die observatioDi of 
abe Coaualttee lrlth reprd to treatment or catchment areas etc. and taIdq 
up the matlel' with the Ministries of Apiculture, Environment at Foresb 
.... Water ReIourc:es nothlq concrete .... emel'led either by way steps to 
....... tbe problema or lOll er_ion and a_lion or •• etatlve coyer to 
arrest the recurrence of flub floods or any pIaD of .cdoa bu beea deYiled 
or put Into opentloa to salvaae the dtuadon, tho ..... the Department or 
WuteIand DeY..." ..... t or the Mlalstry of Rural Area &: Employment II 
die nodal MlnIItry In tbII reprd. 
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'I'bcJ further find that the MlDIstry havc replied to the Committee'. q.... Ia very leneral tel'llll and not spedfted about the meuures 
eoatemplated by Covel"lUDeot. It Is dlsturblDa to .fJod that the Department 
of Wuaclanda Dcnlopmcnt Is.not heiDI formaUy IWOdatcd lD the dearaoc:e 
and appraisal oflrrlaation projects. The Committee are of the opinlon tbat 
.ftectlve .... ures to provide veletative cover, arratiq of soU el'08ioa and 
llltatioa of bll reaervoln and dam. would detlnltely 10 a loal way lD 
lacreaslal lbe life span of dams as weU as conlributial to lbe irriaatlon 
poteDtIal of bI& ..... rvoin. Th. Committee desire that the Department or 
Wutelaad be usoclated with the appraisal procedure alonplth Central 
Water CollUDilslon and Ministry of EDvironmeDt " Forests In respect of 
clearana of iniaatloa projecll. They would Ilke the Miaiatry to apprile It 
about the specUk measures lDltlated with repnl to the Committee's earner 
recommeadatlon on the subject by the Ministries of Apiculture, 
Eaviroament " Foresll and Wat.r R.lOurces. 

E. Building of Shelter-Belts in Wtutelands 
(Recommendation Para 2.24) 

23. The Committee opined that there is urgent need to check wind 
erosion where the land is becoming degraded due to it. Adoption of 
technologies for sand stabilization, soil and moisture conservation can go a 
long way in improving soil environment for higher and sustained plant 
production. Building of shelter-belts in Wastelands during rainy season 
depending upon the type of the plants to be grown and soil conditioM, 
raising of micro-crop shelter-belts with irrigation facilities wherever 
available can be very useful in reducing the' speed of hot dry winds, 
evaporative loss from the soil and the crop surfaces and in checking 
erosion and movement of sand. 

24. The Government in their reply stated that the Technology Package 
suggested by the Committee for sand stabilization. soil and moisture 
conservation and increasing productivity have been conveyed to the 
Ministry of Environment and Forests. Department of Agriculture and 
Cooperation and to the Technical Committee formulating the Technical 
manual for the implementation of the guidelines. 

25. The Committee note that pURuant to their recommendatiQD that 
tedmolopa be adopted for checking land dqradatioa due to wind erosion, 
Coyel'lUDeat bave CODveyed the technolOC pacnee sngested by tbem to 
the MlDJatry of Eaviroament " Forests and tbe Technical Committee for 
formDlad ... of the technical man;oal for impl.mentation of these guldeUnes. 
Howey .. , lbey are coostralned to note that the reply of Government has not 
IDdJcated the l&epl that bav. been taken or are beiDl taken to build shel&er-
belli lD wu&clands during rainy season etc. as also th. guidelines 
lonuuiated la this "lard. The Committee, therefore, would Uke to be 
apprlled of the pidelines luuccl and the main f.atu.... of tbe technical 
manaal drawn lD this reapec:t. They also desire to be apprised of the steps 
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..... by Govel'DlDeDt for buUd' .. of .......... 1&1 ......... Dd • .I ........ 
nlDy IaIIGD .. recoDUDeDcied by them ID their earlier report oa tile IUbJeet. 
The acUoa lakeD ID this reprd may be Intimated to abem wltblD tbne 
DlODtbI of the preseatatioD of this Report. 

F. LImd Reclmnation measures in Mining Areas 

(ReeoamaeadatioD Pan 1.25) 

26. The Committee opined that indiscriminate mining activity also leads 
to destruction of the biological potential of the land which can ultimately 
tum to a wasteland. The effects of such mining activities are degradation 
of land, reduction in agricultural land. land subsidencc, development of 
ulinity and vegetation degradation. In this regard, the Committee 
suggested ameliorative measures to rehabilitate the land after cessation of 
mining activity. It is essential that due attention be given to the hazards 
auociated with the mining activities and to evolve appropriate reclamation 
measures. 

27. In their reply Government have stated that the ob~rvatioDS and 
recommendationa have been taken up with the Department of Mine •. 

21. The Committee note that the Ministry bad eanaatly taken up the 
.. tter of IaDd desradatioa due 10 indlacriminatinl miniDa acti~"t" with the 
Departllleni 01 Mines. However, tbey bave DOt been apprlled of the 
.euur. takeD either by the MlDislry themselves or the Department of 
MlDeI ....... reaard. Tbey, therefore, desire that they be Informed of the 
Kdon lakeD by the Department of MiDeI .. weD .. the MlDlstry 10 redaIm 
IaDcI In miDiD& areas as It Involves the productive potential of Iud with in 
three moatba of the prelCDtation or thia Report. 

G. EvalUllt;on of Technology Transfer Programmes 

(Recommendation Pan 3.19) 

29. 'Ibe Ministry bad stated tbat tecbnoloay development and extension 
it part of IWDP Scheme. The Committee had recommended that the focu. 
may be on researcb and extension, especially to develop low cost 
technoJoaies. Available and proven technoloaies should be transferred on a 
large acale. The Agricultural Universitiea and other Inltitutea tbro. 
which the projects are under execution may be asked to suggest suitable 
remedies for tbe treatment of problem lands keepin& in view the local 
needs and relOurces available. The eff~ts of t~hnolopes transferred 
under the lab to land programmes may be evaluated on regular intervals, 
continuous identification of technological. social. financial and natural 
coutrainta of technology transfer proceaacl may be made through .urvey 
and researcb. 
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30. The Ministry in their reply stated that the suggestions made by the 
Committee regarding Technology Extension form part of the Technology 
Extension Scheme. The broad areas that can be taken up under the 
Scheme arc: 

<a> telting of various agro-forestry models in different agro climatic 
zones of the country; 

(b) testing cost effective technologies for increasing productivity of 
saline / alkaline soils through vegetative methods; and 

(c) bridging the technological gaps in the reclamation of wastelands 
belonging to the Government, community and private lands. These 
projects are generally implemented by ICAR, Research Centres, 
State Agricultural Universities and Educational Institutions. 

31. The Committee are not aatiafted with the e\'uive ad iDeomplet.e reply 
of the Government In tbat It Is silent on their suggestion for undertaklq 
periodic evaluation of the Land to Lab Proarammes and also identification 
of the coaatrainta beiDl encountered in the techoolol1 trader proceues 
Ibroup survey and research. Further, the reply bas not indicated the areas 
ill which Tecboolol1 Extension Schemes have been taken up for 
implementatioo. The Committee emphasize that Governmeot should iIlitlate 
early action In this regard. They desire to be apprised of the action taken In 
thi. matter at the earUest. 

H. Reclamlltion. Greening and Distribution of Wastelands 

(Recommendallon Paras 3.21 " 3.22) 
32. The Committee bad recommended that Government should identify 

the semi· arid / semi· fertile wastelands and the same be distributed 
immediately to landless ..tural poor (mainly Tribals / SC) to enable them 
earn their livelihood. The Committee further recommended that tbe 
Wastelands which are reclaimable with reasonable efforts and minimum 
investments should be reclaimed by the Government and be given to the 
landless agricultural labourers / workers on priority basis. On the other 
hand, the wastelands which are badly damaged and where the Government 
finds itlelf helpless in the matter of providing adequate funds for 
development, such land should be entrusted to Cooperatives, NOOs pr 
Corporate Sector to develop it. 

The Committee had felt that a massive campaign be launched for 
reclamation and greening of the wastelands. State Governments be 
approached for taking suitable measures for encouraging reclamation of 
wastelands and raising productivity of the land. Identification of badly 
damaged land, should be done without delay. The Committee had 
suggested that the land should be given on lease, while the ownership 
should remain intact with the original owner and the investors may be 
allowed to take the produce with the condition that the land usage will not 
be allowed to be changed for any other purpose. 
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33. In their reply. Government have stated the State Governments 
decide on policies regarding distribution of land. Further the 
recomendation regarding campaign for grcening of wastelands has been 
noted for follow-up. The Land Reforms Division of the Department of 
Rural Development has been requested to examine the matter regarding 
distribution and leasing of land in consultation with State Governments. 

34. The Committee note that their suggestion for distribution and leas InK 
land bad been earnestly taken up by Government with tht! Department of 
Rural Development. However, they regret to note that no mention has been 
made ID tbe reply of the measures taken for Identification of semi-arid I 
seml-fert1le wastelands for further distribution to landless / rural poor 
iDclydJ ... tribak and Scheduled Calites people. Further, there i5 no mention 
of &be llepl taken for recilliming tbe reelllimable wastelands as also the 
Involvement of Cooperatives, NGOs or Corporate Sector for development of 
..... land. which the Government i5 not in a position to reclaim or develop 
owiD& to pauelty of funds etr. It need hardly be stressed here that speedy 
.ctioa II called for in the matter of implementation of the Committee's .... ~t_ of distribution and leasing of wastelands. They further emphasise 
that .. attain these objectives close coordination with State Governments is 
aaabata1Ded SO that the process of reclamation is achieved and the landless 
........... / agricultural workers are benefited at the earliest with reasonable 
eft'or1I and minimum investments. This is all the more imperative when 
"ie.ed In the context of this Ministry bdn2 the nodal a2ency for 
dnelopment of wllSteiands even though the matter of distribution of land 
falls In the domain of the States. The Committee would Uke to be Informed 
of ibe pro2fess made as II result of Governments efforts in this regard. 
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RECOMMEND A nONS lHAT HAVE BEEN ACCEPTED BY 
GOVERNMENT 

(RecoDlDleadatioa Para No. 14) 
The Committee note that the Department of Wastelands Developmcot 

hu posed a demand of Rs. 1165.00 crores for Eightb Five Year Plan whicb 
comes to Rs. 233.00 crores per year but a budlet of Rs. 26.41 crorea for 
the year 1992-93 and RI. SO crores for the year 1993-94 was allocated to 
the Depanment. 

Reply of the Govenuaeot 
This Department agrees with tbe observations of the Committee. 
[Ministry of Rural Areas &. Employment (Deptt. of Wastelands 

Development) OM No. H-11011 / Y 94-Pari. dated 1 •. 11.1994] 
Comments of the Committee 

Please ICC Paragraph No. 12 of Chapter I of the Report.) 
(Recommendation Pan No. 1.15) 

The Committee are of the view that Wastelands Development is a huge 
task and needs utmost attention. As the Department bu the respoDJibility 
to develop two third of the total wastelands in the country, it should have 
poecd more de~and to the Planning Commission. The aver. rate of 
assistance for the development of Wutclands per bec:tarc come to 
Rs. 10,000 and the Department has the responsibility for developina 
approximately 936.90 lakh hectares. Therefore, the Committee 
recommends that the Department should be given more budget in view of 
the enormous task it has. 

Reply of the GoVerDJDeDt 
The observations of the Committee have been taken note of and were 

also brought to the notice of the Planning Commission while making 
submiaaion for funds aUocations to the Department under the Annual Plan 
for 1995-96. These recommendations form an important part of the draft 
plan of the Department and would be emphasised as and when the 
Planning Commiasion caUs representatives of tbe Department for 
dilcuasiona. 

2. In this context, attention of the Committee is drawn to the fact that 
the Ministry of Rural Development has prepared Common Guidelines for 
aU the area development schemes being implemented by tbe Ministry. 
These schemes include Drought Prone Area Proaramme / Desert Area 
Development Programme / Intensified Jawahar Rozpr Yojaaa / Inte .... ted 
Wutelaudl Development Programme. The Common Guidelines flow &om 
the Hanumantha Rao Committee Report and adopt Watershed 
Development approach as the over aredlinl principle for deve10piq 
dcpded llDda in the country. The turrent indic:ationa arc that 

11 
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under the overall umbrella of the Ministry of Rural Development about 
RI. 2,000 crores would be available.in 1995-96. 
[Minisll}' of Rural Areas &. Employment (Deptt. of Wastelands 

Development) OM No. H-11011/5194-ParJ. dated 1 •. 11.1994] 
Recommendation Para No. 1.16 

The Committee arc also of the view that the question of Development of 
Wastelands is intimately linked with the poverty alleviation, productive 
activities, employment generation and promotion of envirorunent in the 
country. The Committee strongly recommend that the Planning 
Commission should clearly indicate the plan-wise / year-wise allocation of 
funda to this Department because the present pace of development and the 
amount available for this task will take more than bundred years to 
develop the existin& non-forest wastelands for sustainable use. The country 
canoot afford to wait for such a long time. Thus, the Committee 
recommend that efforts should be made to complete the task within a span 
of 10-15 years. 

Reply of the Government 
The Department agrees with the observations of the Committee with 

re&ard to Ma&nitude of the problem. substantial requirements of funds and 
tbe IinkagCl with poverty alleviation and other development and 
environment improvement programmes. 

2. As indicated earlier, high level committee on wastelands development 
bas the following reference: 

(i) evolve a comprehensive strategy and action plan for the development 
of wastelands in non-forest areas with reference to a time frame of 
10-15 years; 

(ii) assess the level- of financial resources required and suggest the ways 
and means and sources of raising them. 

3. In the medium term, the Ministry of Rural Development under which 
tbe Department of Wast~lands Development functions has taken definite 
initiatives for enlarging extent and reach of wastelands development 
programme by issuing common guidelines for development of wutelands / 
drought desert areas by adopting Watershed Development approach with 
the basic objective of land and water resource management for sustainable 
production. 

[Ministry of Rural Areas & Employment (Deptt. of Wutelands 
Development) OM No. H-11011 /5194-ParJ. dated 14.11.1994] 

RecommendatloD Para No. 1.17 
The Committee also recommend that the Department of Waatolanda 

Development should fully utilise the budget allocations and a proper 
plannin& and monitorin& at re&ular intervals should be carried out 10 that 
tbe schemel are implemented more effectively. 
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Reply of the Government 

AI indicated cullcr, thc Dcputmcnt camc into being in the second balf 
of 1992 and started functioning towards thc close of the year. During 
1992-93 and 1993-94 the DoWD had to devote considerable time and 
energy to establish itself and launch the NWDB on its course, by uranging 
accommodation, recruiting personnel and organising various divisions 
within the Department. While grappling with teething troubles, the 
Departmcnt endcavoured to utilise the funds in full. 

2. Thc funds utilisation position of the DoWD in the last two years bas 
been as follows: 

(Rs. in crores) 

Ycu Budgct Expenditure Percentage 

1992-93 26.41 24.90 94.28% 
1993-94 50.00 49.96 99.92% 

An amount of 60.00 crores has been allocated to this Department for 
1994-95. The entire amount is likely to be utilised by 31.03.1995. As such 
this Departmcnt has taken effective steps to utilise the amounts allocated 
to it by the Planning Commission. The details of the monitoring system 
evolved by this Department to effectively implement the schemes is 
discussed in detail against recommendation lobservation para 3.14. 

[Ministry of Rural Areas & Employment (Deptt. of Wastelands 
Development) OM No. H-ll011/SI94-Parl. dated 14.11.1994) 

Recommendation Para No. 1.17 
The Committee further recommend that the Wastelands in the country 

may be got realistically identified and create a reliable data base with a 
view to ascertain that which particular Wastelands can be salvaged and 
made cultivable. In addition, maps may be prepared to be used for 
identifying areas to be taken for micro-planning. Field surveys should be 
done to collect data and prepare plans on Watershed basis keeping in view 
the factora.Jike land capability, site conditions and local needs. 

Reply of the Government 
Discussions have also revealed that while the NRSA maps present 

information about different categories of wastelands, information about 
drainage lines, underground hydrological prOfiles,. vegetativ~ cover, 
rclatiC)psbip on physical contours, with human habitation are generally not 
available. In order to get this information, the Department and the Rural 
Development Ministry is in the process of discussion with ISRO and 
NRSA. A decision has been taken to utilise the new technology and 
Geographical Information System (GIS) for taking up micro planning at"a 
block level. This information is available in different layers of rm.ps and 
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data OD IOil profile, hydrological profale, vegetative cover can be overlaid 
over eacb other to give a composite picture in tbe OIS system. 

2. Ia order to fully utilise t.hia system there would be need for trainin, 
of pouad staff, availability of funda and manpower. To stut with, the 
Miaiatry bu decided to take up GIS based plannina in 80 blocks of the 92 
ia DPAP diatricta of the country. The aelection of theIe blocks is generally 
b..ed oa the criteria that blocks with larger perccntage of area under 
wutelaDda will be taken up for mappine first. This work bas been wiped 
to NRSA who would be completing thi. within one year with NRSA funda. 

3. BMed on this exercise which is a pilot proeramme, further extension 
of tbiI proaramme to other areas wiD be considered. 

(MiDiItry of Rural Arcu & Employment, (Deptt. of Wastelands 
Development) OM No. H-llOl11S194-Pul dated 14.11.1994] 

RecommeDdaUoD Para No. 1.18 
The Committee find that the pace of progress in the field of Wastelanda 

Development has been ratber slow and limited in scope. Tbere is a lack of 
proper coordination between Centre and States. Though, some important 
iDitiativee have been taken in lOme State. but at the national level this hu 
DOl bcea Jiven a sincere tbougbt. The Committee feel that tbe wbole 
approach to tbe problem should be to impart a sense of uraeney and make 
qualitative changca in aU the on-sping programmes operating in the field. 

Rep.y 01 the Goyernment 
ThiI point relate. so three separate issues. 
(i) The first issue relates to the pace of prouea. The Committee bas 

felt that the pace of progreu is rather uow and limited in ICOpe. A. far u 
NWDB is conccrned the facts sbowing the progress and the funds 
aVailability every year are liven below. 

Year Financial Physical 
(In crores) (in ha.) 

1992-93 16.73 27,000 
1993-94 44.48 SO,OOO 
1994-95 49.20 55,000 

It would be acen that progress is strictly based on funda availability. It is 
submitted tbat in view of tbe fact tbat tbe universe whieb tbe NWDB bas 
to tackle is about 9S million hectare, the progreu is insipificant. This 
progreM can only be further speedt:d up with the availability of funda to 
the NWDB. 

(ii) The aocond point relatea to the luge.tion that there is lack of 
proper coordination between tbe Centre and the States. Here it is 
submitted that aU schemes of the Board are implemented with the 
cooperation of the State Governments. For instance more than 80% of the 
funds of the NWDB are sanctioned for tbe Integrated Wastelands 
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Devolopment Projcc:t. The scheme is prepared by the DRDA and 
forwarded by the State Government to NWDB for approval. The scheme 
is implemented through the DRDA, Monitoring repoI1J are sent by the 
DRDA through the State Governments. State Governments have been 
requested to set up State Level Monitoring' and Review Committees. It 
would be seen that a high degree of coordination exists between the 
Centre and the States in this major Scheme of the DepartmODt. The 
coordination is funher enhanced by Conferences at State level held often 
under the chairmanship of Col. Rao Ram Singh, MOS. Similar 
Conferences are held by the Additional Secretary and the Joint Secretary 
concerned. 

Before launching new schemes wide scale consultations are held with the 
State Governments and the schemes changed/amended/improved .. per 
the luggeltioDl flowing from the State Governments. 

(iii) (a) The third point relates to the comments that NWDB ahould 
impan a sense of urgency and make qualitative improvement on all the oa-
going projects already staned in the field. In this point it is submitted that 
NWDB had inherited the following sc:hemes:-

(i) Integrated Wastelands Development Project Scheme including 
Technology Extension. 

(ii) Grant in Aid Scheme. 

(iii) Decentralised Peoples Nurseries. 
(iv) Margin Money Scheme. 

(b) After the Board has considered these Schemes and in keeping with 
its amended mandate, the schemes have been amended as fonows: 

(i) The scope of IWDP Scheme has been expanded to include 
development of private lands wbicb comes witbin the watershed and 
commercial plantations like cashew, rubber, tea, Jojoba etc. can be taken 
up. 

(ii) A new scheme for Technology Extension has been approved. In the 
erstwhile NWDB, Technology Extension formed a part of the lWOP 
scheme, but in view of the new tbrust tbat NWDB wanted to give to 
different schemes, it was decided to create a new scheme. This would give 
technical support to NWOB schemes. 

(iii) The Margin Money Scheme was operated by the erstwhile NWDB 
scheme for eight years with limited success. Keeping in view the 
experience of the scheme, a new scheme called 'Investment Promotional 
Scheme' has been finalised. 

(iv) The Grant in Aid Scheme has been under operation in its present 
form since 1985. It is in the process of being re-drafted and will reflect the 
new concerns and tbrust of the Department. 
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(v) It has been decided to create the Wastelands Development Task 
Forte to develop inhospitable, degraded and inaccessible ravine areas in 
Morena district (MP). This is a new initiativ.e of NWDB. 

It may kindly be seen from the above discussion that the Department 
h .. made efforts in imparting a sense of urgency and makiq qualitative 
changca in the schemes under implementation. 

[Ministry of Rural Areas &: Employment, (Deptt. of Wutelaoda 
Development) OM No. H-1101l1Sl94-Parl. dated 14.11.1994] 

RecoauDeodatloa Para No. 1.19 

To chec:k further degradation and denudation of land is an important 
task. On the one side we are trying to reclaim the Wastelands and on the 
other side more and more land is turning waste. The Government have not 
been able to contain this trend. Every year the cultivable land is being 
reduced. Due to rise ,in population there is a fall in the per capita land. 
According to one report the per capita availability of agricultural land 
which stood at 0.48 hectare in 1951 will be reduced to One Third, that 0.16 
hectare in 2000 AD. The Departments concerned with the Land are not 
performing their jobs in proper coordination. Most of the schemes are 
wary oriented. The Committee need hardly emphasise that there should 
be proper planning for developing Wastelands and all the Departments 
should make integrated efforts in this direction to have an effective 
coordination at the district level throughout the country. 

Reply or the Government 
One of the responsibilities entrusted to NWDB is to "coordinate and 

monitor action plan for activities related to such wastelands in order to 
upgrade land quality in a systematic and cost effective manner." 

2. In this connection NWDB had recently taken steps to implement this 
part of its mandate. This would be a dynamic and on-going process. As a 
first step a letter has gone from Secretuy (RD) to all concerned 
Secretaries in Government of India and Chief Secretaries of the State 
Governments to send details about all such programmes being taken to 
develop non-forest wastelands in tbe country. This would include schemes 
funded by Governrne'llt of India exclusively in collaboration with the State 
Governments, externally aided programmes as also schemes funded 
exclusively from tbe State Government's budgets. 

3. On receipt of information, it will be synthesised and efforts will be 
made to take an intearated view about development of wastelands in the 
country. 

4. The Ministry of Rural Development adopted common guideline. to 
eDlurc coordination and convergence of different programmes being 
implemented by it at the District/project implementation level. 

S. It bu been decided that the five programmes mentioned above viz. 
DPAP, DDP, IWDP, I-JRY (50%) and Employment Assurance Scheme (50%) 
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will take up Watershed development on mutually exclusive basis at the 
villaae level. Thus, a village/watershed would either be covered under 
DPAP or DDP or IWDP or I-JRY (50%) or EAS (50%) for its source of 
funding for taking up all the activities envisaged in the watershed 
development project. The implementation of the projects would be 
governed by these guidelines which shall be common for all watershed 
development projects under all the five programmes of the Ministry of 
Rural Development. 

6. The common guidelines while outlining the broad contours of various 
implementation stages of the watershed development projects, provides 
sufficient operational flexibility at the State District and project levels to 
enable them to respond to differing situations and aspirations of the village 
communities and user groups. 

7. The Watershed Development Programme in Drought ProneIDeserti 
Non-forest wastelands Areas will be implemented by taking up projects for 
development of watersheds of 500 hectares each (approximately) in every 
village in a phased manner. The aims of any project or activity comprise of 
a set of purposes or goals describing the benefits that would flow out the 
project and the likely groups of people who would benefit and end result 
in concrete physical terms that would be achieved by the end of the 
project, and a set of norms or criteria which are measurable and 
quantifiable to assess whether the end result has successfully achieved the 
purposes or not. For each such Watershed Development project, the 
project Objectives are as under:-

(i) To promote the economic development of the village community 
which is directly or indirectly dependent on the watershed through:-

(a) Optimum utilisation of the watershed's natural resources like land, 
water, vegetation etc. that will mitigate the adverse effects of drought and 
prevent further ecological degradation. 

(b) employment generation and development of tbe human and otber 
economic resources of the village in order to promote savings and other 
income-generation activities. 

(li) To encourage restoration of ecological balance in tbe village 
througb:-

<a) Sustained community action for the operation and maintenance of 
assets created and further development of the potential of the natural 
resources in the watershed. 

(b) Simple, easy and affordable technological solutions and institutional 
arrangements tbat make use of, and build upon, technical knowledge and 
available materials. 
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(Ui) Special emphasis to improve the economic and social condition of 
the l'CIOurce-poor and the disadvantaaed sections of the watershed 
community luch u the Uletless and the women through:-

(a) Morc equitable distribution of the benefits of land and water 
relOUI'CeI development and the consequent biomau production. 

(b) Greater access to income generating opponunities and focus on their 
human resource development. 

(Ministry of Rural Areas & Employment, (Deptt. of Wastelands 
Development) OM No. H-1101V5!94-Parl. dated 14.11.1994] 

Recommendatlon Para No. 2.20 
The Committee recommend that the Wastelands Development should be 

done by evolvinl mechanism for integrated development of Wutelands in 
a cost effective manner and to meet the needs of the people in the rural 
arcu in respect of fuelwood and fodder and other products like crops and 
&uit bearin, trees. The Committee are of the opinion that it is easential to 
take up large scale and need-based programmes for community and Farm 
Forestry on nonforest lands, including Private Wastelands. 

Reply or the Government 
AD the Wutelands Development Schemes such as Integrated Wutelands 

Development Scheme, Grant-in-Aid Scheme, Technology Extension 
Scheme, Investment PromotionaJ Scheme, Wastelanck Development Task 
Force hu integral component of fuelwood, fodder and fruit bearing tree 
plantations in non-forest lands including private lands. 

(Ministry of Rural Areas & Employment, (Deptt. of Wastelands 
Development) OM No. H-l10111SI94-Parl. dated 14.11.1994) 

Recommendation Para No. l.ll " l.ll 
The Committee observe that where the percentage of rainfall is higher 

and land is uneven, the percentage of soil erosion is much more. Effective 
meuurea will have to be adopted to prevent the flow of water and soil 
erosion. The Committee strongly recommend that much emphasis should 
be laid on water retention measures and a dense vegetative cover may be 
created in the areas where the problem of soil erosion is acute due to run 
off water. It is also necessary to create a dense vegetative cover in the 
watenhed areas because in the absence of impediments to the rushing 
water, we are having more and more flash floods every year. Floods result 
not only in 1081 of enormous quantities of good soil but of water u well 
through excessive run off. If there had been dense vegetative cover, more 
water would have seeped into the soil to augment groundwater. In 
addition, a better coordination should be maintained between the 
Agriculture, Forest and Watershed Development Dcpanmenta and the 
other Depanments dealing with Water Resources. 

The Committee are also of the view that due to depletion of vegetative 
cover and extensive soil erosion the siltation of big reservoirs is taking 
place at an alarming rate and causing deterioration of their life span. Thus, 
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irreparable lou to our mOlt valuable and irreplaceable potential for 
irri,ation and power. The Committee recommends that it is absolutely 
necessary to protect these projects from siltation and to Jive special 
attention to the treatment of catchment areas. 

Reply 01 the GoverDlDeat 

The Department agrees with the observations of the Committee. The 
matter bas been taken up witb tbe Ministry of Environment and Forests, 
Ministry of AJriculture and Ministry of Water Resources. These MiDiItriea 
have been requested to initiate action on the recommendations of the 
Committee. 
[Ministry of Rural Areas & Employment, (Deptt. of Wastelands 

Development) OM No. M-llOll/5/94-Parl. dated 14.11.1994] 
Commenb of the Committee 

[Please see Paragrapb No. 22 of Chapter I of the Report.] 

Recommendation Para No. 2.25 

In the opinion of the Committee indiscriminate mining activity also leads 
to destruction of the biological potential of the land which can ultimately 
turn to a Wasteland. The effects of such mining activities are degradation 
of land, reduction in agricultural land, land subsidence. development of 
salinity and vegetation degradation. In this regard, the Committee suuests 
tbat it would pay dividend to consider ameliorative measures to 
rehabilitate the land after cessation of mining ~ctivity. It is essential that 
due attention be given to the hazards associated with the mining activities 
and to evolve appropriate reclamation measures. 

Reply or the Government 

The observations and recommendations have been taken up with the 
Department of Mines. 

[Ministry of Rural Areas & Employment, (Deptt. of Wastelands 
Development) OM No. H-llOllM4-Parl. dated 14.11.1994) 

Comments of tbe CommUtee 
[Please see Paragraph No. 28 of Chapter I of the Report.] 

Recommendation Para No. 3.13 

The Committee stress that the Development of wastelands sbould-not be 
undimeaaional and limited in scope. There should be intearated land use 
pl ..... in' aDd planning capability shall be built up from below, starting 
froID tIac villaac. Empbuis should be on conservation, EcolOgical 
Reatoratioo IDd Natural Regeneration. Efforts should be made to meet the 
over-incrcuin, nccda of fuelwood, fodder and timber production. The 
Committee further stress that suitable remedies for reclamation of each 
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type of wutclanda should be evolved and local people should be involved 
in the process. 

Reply of tbe Goveromeat 
The observitioDl of tbe Committee regarding planing to start from tbe 

villqe level bas been incorporated into the guidelines for lntegrated 
Wutelaada Development Projecta Scheme. In this scheme capability 
buiJdin,. micro-planning, involvement of the people are also emphasised. 
The effort is to involve the people in the preparation of the project, 
plaDtaUoD. manasement of Uleta created and in the diatribution of its 
fruita. Similuly. in tbe case of GIA Scheme, the project is prepued at the 
vmlle level by an NGO and wide ranging consultations with the people 
are affected. 

The main objective of these projects is to increase the availability of 
fueIwood. fodder and timber to the rural people. For this purpose, the 
IWDP Scheme and GIA Scheme are supported with technology packages 
developed under the Technology Extension Scheme. Moreover, each State 
bu developed its own technology package based on the local agronomic 
aud climatic conditions. 

[Ministry of Rural Areas &. Employment, (Deptt. of Wastelands 
Development) OM No. H-llOlltS94-Parl. dated 14.11.1994] 

Recommendation Para Nos. 3.14 " 3.15 

The Committee note that the schemes launched by the Ministry of Rural 
Development bave not been able to make sufficient impact. A close 
monitorina is required in the case of on-going projects. Though. the details 
re,udin, amount released for the projects have been provided but 
information about utilisation of the funds has not been mentioned. 

The work of evaluation of the Projects has also not been found 
satiafKtory. So far, only one evaluation report has been received. The 
Committee recommend that effective ltep' should be taken to strengthen 
tbe monitoring system to ensure the proper implementation of the scheme 
and utilisation of funds for the purpose as well as evaluation of the project 
to check "'bether the, are progreuing in the right direction or not so as to 
get tbe desired results. 

Reply of the GO\'el'nment 

The Department hu evolved proper strong monitoring system as 
detailed below: 

(1) The IWDP Scheme is monitored on quarterly buis through QPRs 
received from the DRDAslState Governments. A standud format has 
been provided for IOndin, the monitoring repom in which report on key 
indicaton is being received from tbe State Government. The monitoring 
reports show an achievement of 37,f112 ha. under the IWDP Scheme upto 
March. 1994. However, since the new projects in 1993-94 were sanctioned 
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after the monsoon period the full effect of the physical proaress of theie 
projects would be available only by December, 1994. 

(il) Eval&U.llio,.: A decision has been taken to have an in-depth 
evaluation of the projects under IWDP Sc~eme after every alternate 
monsoon. IWDP Scheme are taken up on wastelands whicb generally 
consist of highly degraded soils where rainfall is average and soil er05ion 
intelllC. Vegetal cover is generally non-existent. To take up an in-depth 
evaluation every year would therefore not be very useful. So far 
evaluation work of 7 projects has been taken up. Three reports regarding 
the IWDP project in Indore (MP), Surendra Nagar (Oujarat) and Sikkim 
have already been received. 

(iii) State Governments have been requested to set up a State level 
"Monitoring and Review Committee" under the Chairmanship of the 
Chief SecretarylSecretary (RD) to have an in-depth review of the 
progress of the IWDP Scheme in each State. 

(iv) Under the Area Officers Scheme of the Ministry of Rural 
Development, Officers have been deputed to different States to tour, 
once a quarter and review the progress of all the schemes of Rural 
Development Ministry being implcmented. This review is at the District 
level. The area Officers review the IWDP scheme also. 

(v) Officers from NWDB are deputed from time to time to make visits 
to IWDP Projects. So far visits to IWDP Projects in Nashik. Tumkur, 
Hamirpur, Mohindergarh, Rewari. Jhansi. Ahmednagar, Udhampur, 
Jhabua, Kalahandi, Koraput have taken place. 

(vi) The genereal impression received from these visits are: 
(a) Because of agro-climatic conditions like drought, highly degraded 

lands, the physical progress in all the projects is not uniform. 
(b) The quality of work being executed is satisfactory. 
(c) The watershed approach has been by and large accepted in most of 

these project. though further refinement could be possible. 
(d) The involvement of the people varies from very good to 

satiUactory. 
(e) The flow of its fruits to the rural community in terms of grasses has 

started after the monsoon. Others will flow after 3 - 5 years. 
During 1993-94 the system of Monitoring & Evaluation that was 

followed in respect of. Orant-in-Aid Scheme is detailed below: 
(i) The projects before approval are to undergo pre-appraisal in 

NWDB. After this they.are scnt for appraisal to the DRDAIState Forest 
Department. The DRDA sends its comments on the capability. 
credibility, technical feasibility and availability of the land for the project. 
On receipt of this information and based on the technical content of the 
scheme the project is cleared for first release. 
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(0) Subsequent releases are made only after physical verification and 
monitoring is dODe through an evaluator. 

Monilor;", and EvtUUDlion: Durina 1993-94, 34 projecu were evaluated. 
In addition, a quarterly proJI'Css report baed on the monitorin& 

information received is prepared and conective action is taken thereon. 
[Ministry of Rural Areas &. Employment, (Deptt. of Wastelands 

Development) OM No. H-1101~Parl. dated 14.11.1~] 
RecOlllllMadatioa Para No. 3.16 

The Committee further recommend that as the monitorin& is beiDa done 
by the DRDA'a/State Governmenta, they should be uked to eaaure the 
progress of work done UDder the scheme and fix up the responsibility on 
the concerned defaultina officers and take the appropriate necessary action 
in the matter. The Committee desire that the Ministry of Rural 
Development should effectively discharge its role of proper management 
for the implementation of the scheme in letter and spirit. 

Reply of the Governmeat 
The DRDAslState Governments have been requested to monitor the 

projects beina undertaken in the districts. Efforts are being made through 
the State Governmenta to ensure proper implementation of schemes. 

[Ministry of Rural Areas &. Employment, (Deptt. of Wastelands 
Development) OM No. H-1101llS94-Parl. dated 14.11.1994J 

Recommendation Para No. 3.17 

The Committee feel that the Government departments alone cannot do 
much in this field uplcas they are not asked to rcc:eive cooperation of the 
local people. No programme, howsoever, well conceived it may be, cannot 
succeed without the active participation of the people. People's 
involvement in the Wutelands Development Projects is nec::euary. The 
Committe would like to recommend that a &eneral awareness should be 
created among the people for the lucceuful implementation of the various 
programmes/projects for the development of Wastelands in the country. 
Efforts may be made to improve communication by employina modern 
communication media for reducing the knowledge CODItraints. 

Reply of the GOYenuDeat 
The recommendations of the Committee reprdina raisiDa of awareness 

programme is being implemented by the DOWD, in both the GIA Scheme 
and IWDP Scheme. There is a provision for funding the awareness raising 
proarammes at the NWDB level. In addition, the followina activities have 
been taken up under awarenCII raising. 
- Publication of literature on wutelanda development, importlDt 

activities of the Department, Technology BuDctina, PbamplcU to 
highlight specific projects. 
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- Making short-duration films on on-going wastelands development 
projects. 

- Orpniaiq trainina for NGOaIfarmerslNational Service Scheme (NSS) 
Coordinators and ficld Icvcl workcrs. 

- lnatitutioa of a national award, namcly, 'Rajiv Oandhi Parti-Bhoomi 
Mitra Award' with the objective of accordina rccopition to the 
outltanding work done by individual and institutions for development 
of non-forest wastelands. 

- Holding of seminars on important activities and schcmes of thc 
Department. 

- Holdina of trainina proarammes on different schemes of the 
Departmcnt. 

- Logo competition was held after the creation of the new Department. 

- Through the print media new initiatives, activities and schemes of the 
Department are hiahlighted. 

- Under tbe Grant-in-Aid scbeme, 10% of tbe funds are earmarked for 
administration and awarencsa raising activitics. Similarly, a component 
under tbe Integrated Wastelands Development Project Scbeme is meant 
for awareness raisin, and eliciting people' involvement. A specific 
programme also exists under the Technology Exten&ion Scheme for 
bolding farmers training and 'farm days'. 

- Tapping the electronics media for wide coverage of activities of the 
Department. 

- Participating in the multi-media campaign being organised by the 
Ministry of Rural Development. 

[Ministry of Rural Areas & Employment, (Deptt. of Wastelands 
Development) OM No. H-ll01115194-Parl. dated 14.11.1994] 

Recommendation Para No. 3.20 

It haa been oblCrvcd that the experiment of Cooperative Societics and 
Voluntary Agencies is not that encouraging as expected. The Ministry bave 
also admitted tbat some voluntary agencies have not been able to cope up 
witb thc job takcn by them. In this rcgard it is suggested that the projects 
and Orants should not be sanctioned to those Cooperative Societies or 
voluntary agencies which are not competent and Ministry sbould be more 
clU"cful about it. Care should be taken to release the Grant to thOle 
voluntary agencies only who have done good work and have excellent 
track record and are actively involved in the developmental process. 
CooperatioD of established Cooperativc Societies who are willing to do the 
job of Watelands Development should be encouraged and assisted. 



Reply 01 the GOYlI'IUDeDt 

This paraaraph deals with two separate aroupa of NGOs - Cooperative 
Societiea and Voluntary Agencica. The term VA it a generic word 
encampusing within its fold organisations registered under tbe Societie&l 
TrustICooperative Acts. All these are eligible for funding under the 
Grant-in-Aid Scheme. 

2. With regard to tbe Cooperative societies, two organisations in the 
country, namely, IDdian Fanners Fertilizers Cooperative Scoiety (IFFCO) 
and the National Tree Growers Cooperative Federation have formed a 
large number of Tree Growers Cooperative Societies. Brief details of tbese 
cooperatives are given below:-

The National Tree Growers' Cooperative Federation Limited (NTOCF), 
under the auspic:cs of the National Dairy Development Board (I:IDDB) bas 
made pioneering efforts in promoting and organising Tree Growers' 
CooperativCl U IUltainabie and viable cooperative structure on .the Anand 
cooperatives model. The Project is operational in the States of Andhra 
Pradesh, Gujarat, Kamataka, Orissa Rajasthan and Uttar Pradesh. As on 
3QI06I1994, lS1 tree growers' cooperatives have been organised with the 
membership of 21,769 fanners. The total revenue land under plantation is 
3310 hectarca. The details of progress of tree growers' cooperative. in 
these States arc given below: 

Aodbra Pradah 
Guj .... , 
~ 
on.. 
Raj ........ 
Utw Pradah 

Total: 

Total Total 
TOCS member-

orpoiled Ibip 

36 1923 
56 5878 
32 3029 
41 3844 
82 fH12 

4 123 

251 21769 

Area of Private 
waste- planl-
.. Ddt Ilion 

ccwered 

SOIJ 0 
753 109 
2S8 169 
763 18 

1024 718 
3 0 

3310 1014 

Indian Farmers Fertilizers Cooperative Limited (IFFCO) has been 
promoting farm forCllry through creation of cooperative inltitutiona at the 
villaae level. The project is operational in the States of Uttar Pradesh, 
Rajuthan and Madhya Pradesh since 1987. In these three States, the 
plantation work wu commenced in the selected villages on the wutelands 
of small fanners and panchayats and on government revenue wastelands. 
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The details of QOOperative ao<:ictic. established and landa identified for 
tree planting are shown in the table below: 

(Area in bectares) 
(u on 31.12.1993) 

Stile Diltridl Number Fumen Pinelli· Gove. Total 
of lands Ylli revenue 

ViJIaae Janell Janek 
level 

coop. 
IOCiella 

UIW PndeIb SUltanpur 8 9~ 4'" 14'3 
lUi 8areiUy 4 J64 J99 763 
AIJa ... b.d 3 212 " 297 
Pratappril .. 323 190 S13 

Rajuthan Udaipur 12 11J9 I~ 2s.6 
Madhy. S.pr 5 3~ 3~ 

PrIClah 

TOTAL: J6 2994 2m 326 S898 

3. The CooperativCl themselves arc managing themselves their 
monitoring and evaluation system. During the mid-term review of the 
NTGCS an officer of the NWDB wu involved u part of the mid-term 
evaluation team. 

4. The points sUIIClted by the Standing Committee with regard to 
ensuring proper utilisation of grant in aid are unexceptionable. The 
Committee hu ripdy focused on the need for en.urin, that funda siven 
voluntary agencies sbould be given projects wbo have a good track record. 

s. NWDB is eDSuring quality output from voluntary agencies in the 
following manner:-

(i) On receipt of a project from a voluntary aaenC)'. NWDB sends it for 
pre-appraiaal to the DRDAlState Forest Departm.nt at the District level. 
The District AFncy scrutinises the proposal of the voluntary agencies on 
arounda of credibility, competence, capacity of the veluntary agency to 
take up tbis wort, availability of land and technical feasibility. Bued on 
tbe recommendations. of the DRDAlState Forest Depanment, NWDB 
takes up the project for consideration. 

(ii) The availability of voluntary agencies is not evenly spread allover 
the country. Some States have a llfSC number of voluntary ascncies like 
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MaDipur. TamilDadu. Andhn Pndeah. Maharuhtra. Uttar Pradeah, West 
SeDlIl. However, it has been noticed that within the State itself lOD)e 
districts have a larac number of voluntary agencies and some districls have 
nODe at aU. To limit the operation of the Scheme only to weD recognised 
aaencies would melD that either these voluntary aaencies would be over-
atrctc:hed or ncw voluntary agcncies will not be ablc to join. NWDB is 
encouraain& new voluntary aaencics interested in development of 
wutelaDda to put up comparativcly small projects undcr thc Grant-in-Aid 
Scheme. 

(iii) After thc first rclcuc. all subsequcnt grants arc rclcased only after a 
detailed evaluation is done of tbe work done at site. This evaluation is 
doDe through an idcpcndcnt cvaluator. 

[Ministry of Rural Areas & Employment. (Deptt. of Wastelands 
Developmcnt) OM No. H-l101V5194-Parl. datcd 14.11.1'»'] 

Recommendation Para Nos. 3.21 " 3.22 

The Committee recommend that the Government should identify the 
scmi-aridlscmi-fcrtile wastelands and the same be distributed immediately 
to landlcsslrural poor (mainly TribalslSC) in order to earn their 
livclihood. The Committee further recommend that the wastelands which 
are reclaimable and can be reclaimed with reasonable cfforta and minimum 
investments. should be reclaimed by the Government and be Jiven to the 
landlcaa agricultural labourcrs/workcrs on priority basis. On thc other 
hand. the wastelands which are badly damaaed and where the Government 
fmda itself hclpleu in the matter of providing adequatc funda for 
development. such lands should be entrusted to cooperatives, NGOs or 
corporate sector to develop it. 

The Committee feels that a massive campaien should be launched for 
reelamatioa and greening of the Wutclands. State Govcrnmcnts should be 
approached for lakina suitable measures for encourqina reclamation of 
wutelaDda and raising productivity of the land. Identification of badly 
damaled land, should be done without delay. The Committee IUllest tbat 
tbe land IhouId be JiveD on 1nIe, while the ownenbip Ihould remain 
intact with the original owner and tbe Investors may be allowed to take the 
produce. The condition should be that the land, will not be allowed for 
any other purpose. 
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&epl)' 01 tile Goy ........... , 

The State Governmeota decide on policies relardina distribution of land. 
Tbe recommendation regarding campaign for greening hu been noted for 
follow . up. The Land Reforms Divilioa- of the Department of Rural 
Development hu been requated to eumine the matter reprdinl 
distribution and leuin, in consultation with State Governments. 

[Ministry of Rural Areu &: Employment, (Deptt. of Wutelanda 
Development) OM No. H-ll01VSI94-Parl., dated 14.11.1994] 

Comments of the Committee 
[Pleue ICC Parqraph No. 34 of Cbapter I of tbe Report.] 

Recommendation Para No. 3.23 

The Committee are of tbe view tbat the scheme&lproarammcs which 
have not been taken ICrioualy 10 far, may be mcrled with cffcctivc 
schemes in oreler to make use of scare resources for better results. The 
Committee further empbasise that district-wise time bound stratepcs 
sbould be worked out for the devclopment of Wastelands throuJh inter-
related developmental activities. Besides, a competitiveness among districts 
should be inculcated 10 that all districts may do better work and produce 
good J'CIults in regard to thc developmcnt of Wastelands tbrougb different 
schemoa beina implemented by them. Such districts should be provided 
more fuada as a bonus for achieving better results. 

aepl)' 01 the Govern ...... ' 

Thc suucation of the Committee has been incorporated in tbe common 
,uidclinca, whicb are provided for all the area development schemes of the 
Ministry of Rural Development. 

For fostering competitiveness amon, the districtslNGOs. NWDB bas 
iutitutcd the Rajiv Gandhi Parti-Bhoomi Mitra Award. 

Tbe awud which will carry a cuh amount of Rs. 50,0001- along with a 
medallion citation will be Jiven to tbe following eight categories:-

(i) Government A.encics; 
(ii) Corporate Apnc:ica; 

(iii) Voluntary Agencies; 
(iv) Panchayati Raj Institutions; 
(v) Educational. Institutions; 

(vi) Individual farmers; 
(vii) Individuala representin. CorporationslNGOsIGovernment 

AaenciClj 
(viii) Mined area and mined spoils. 

[Ministry of Rural Areas &: Employment, (Deptt. of Wastelands 
Development) OM No. H-1101VS/94-Parl., dated 14.11.1994] 



CHAPTER III 

RECOMMENDATIONS WHICH THE COMMITTEE DO NOT 
DESIRE TO PURSUE IN VIEW OF GOVERNMENT'S REPLIES 

Recommendation Para No. 1.16 

The Committee are of the view that so far no clear-cut picture has come 
out about the extent of non-forest Wastelands in the country. The 
Department of Wastelands is having only a rough assessment of non-forest 
Wastelands .. The work of identification of Wastelands is said to be going 
on in phases under the National Wastelands Identification Project through 
National Remote Sensing Agency but the data generated by it are not in 
current use as these are partially complete. The Commillee do agree with 
the Ministry that it is also true that in the absence-of sufficiently reliable 
data and detailed information about the non-forest Wastelands, policies 
cannot be framed for development of Wastelands. The Committee, 
therefore. strongly recommend that there is a need to evolve a reliable 
methodology for identification and estimation of the Wastelands which 
could be adopted by all the agencies concerned with the land. On the basis 
of this methodology the agencies may generate data and could then be 
collected to arrive at a realistic picture of non-forest Wastelands in the 
country. 

Reply or the Government 

The DoWD has been involved in the creation of a reliable database in a 
systematic manner. In 1986-87. the National Wastelands Identification 
Programme was initiated by the erstwhile NWDB in collaboration with 
NRSA. Under this plan 147 districts which had more than 15% of 
wastelands were taken up for mapping. This mapping has since been 
completed and copies of this were sent to all the Collectors in these 147 
Districts. Divisional Commissioners and concerned State Governments for 
using it as a database for the preparation of wasteland development plans. 

2. The erstwhile NWDB then took a decision to take up mapping of 
those 91 districts which have more than 5% of wastelands but less than 
IS0/0 wastelands. This process has since been completed and NRSA is 
expected to bring out a booklet in this regard. 

3. NWDB has now taken a decision that there is no need immediately to 
take up mapping of those districts which have less than SOlo of wastelands. 
At this stage, thf: critical need is to consolidate and utilise the d1i1a already 
available. 

28 
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4. A review of the data already available has shown that maps on 
1 :50,000 scale produced by NRSA are useful for identification of different 
categories of wastelands showing the locations and for comparing with 
supporting data from Survey of India topography sheets. For more details 
and micro planning exercise as suggested by the Standing Committee, 
maps of greater magnification are required. NRSA has informed that in 
1995, India would be launching a new satellite which would take survey 
photographs on a scale of 1: 10,000. With this scale of mapping, it would be 
possible to do micro plannin& on a watershed basis using the information 
produced from the map. 

[Ministry of Rural Areas & Employmcnt, (Deptt. of Wastelands 
Development) OM No. H-llOll/5194-ParI., dated 14.11.1994] 

Recommendation Para No. 3.18 

Peoplc's participation should bc attractcd by evolving effective 
programmes as there is Ii lot of scope for providing employment to the 
rural poor which is an integral part of rural development. It will also 
generate thc additional gainful cmployment for the unemployed and under-
employed men and women in the rural areas. 

Reply of the Government 

The programmes of DoDW are land based. They involve development 
of wastelands through activities like in situ-soil and moisture conservation, 
natural regeneration, afforestation, horticulture, agroforcstry and other 
land bascd activities. Studies made by the Planning Commission and 
observations of the Department are that at least 70% of the expenditure 
incurred on the scheme is labour component. It may be mentioned here 
that labour component would be providcd not only in thc initial phase of 
the development of the watershed, but also in subsequent phases on a 
sustained basis. Once a watershed started developing, its fruits like grasses, 
twigs, lops and tops, minor forest produce like flowers, raisin seeds will be 
available which would provide additional labour and economic activity to 
the people. Similarly, recharging of under-ground water will h~p in 
rejuvenating wells. Availability of additional irrigation facilities from these 
wells would provide additional rural employment. 

2. With the introduction of the Common Guidelines evolved by the 
Ministry of Rural Development, greater participation of people in the 
wastelands development programme is expected. 

[Ministry of Rural Areas & Employment, (Deptt. of Wastelands 
Development) OM No. H·1l01VSI94-Parl., dated 14.11.1994] 



CHAPTER IV 

RECOMMENDA nONS IN RESPECT OF WHICH REPLIES OF 
GOVERNMENT HAVE NOT BEEN ACCEPTED BY TIlE 

COMMITTEE 

ReeommeDdatioa Para No. 3.19 
The Ministry has said that Technology Development and exteDlion is the 

part of IWDP Sc:heme. The Committee recommend that the focus may be 
on research and extension, especially to develop low cost technologies. 
Available and proven technologies should be transferred on a large acale. 
The Agricultural Univenities and other Institutes through which the 
projects are under execution may be asked to sUBest suitable remedies for 
the treatment of problem lands and keep in view the local needs and 
resources available. The effects of technolgies transferred under the lab to 
land programmes may be evaluated on regular intervals. continuous 
identification of technological, social. financial and natural coDltraints of 
technology transfer processes may be made through survey and research. 

Reply or tbe Government 

The suggestions made by the Committee regarding Technology 
Extension form part of the Technology Extension Scheme. The broad area 
that can be taken up under the Scheme are: 

(a> teating of various agr~forestry models in different agro climatic 
zones of the country; 

(b) testing cost effective technologies for increasing productivity of 
saline/alkaline soils through vegetative methods; 

(c) bridaina the technological gaps in the reclamation of wastelands 
belonging to the Government, Community and private lands. These 
projects arc generally implemented by ICAR, Research Centres, State 
Apicultural Universities and Educational Institutions. 

[Ministry of Rural Areas &. Employment. (Deptt. of Wastelands 
Development) OM No. H-ll0111S194-Parl. dated l'Ul.l994.] 

C .... U fill aM C .... 1ttee 

(PIeue tee P ....... ph No. 31 of Chapter I of the Report.) 
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CHAPTER V 

RECOMMENDATIONS IN RESPECT OF WHICH FINAL REPLIES 
OF GOVERNMENT ARE STILL AWAITED 

Recommendation Para No. 1.13 

The Committee find that the Ministry of Rural Development under 
wbose charge tbe Department of Wastelands Development has beCn placed 
has the overall responsibility for the development of non-forest wastelands. 
It is also responsible for laying down broad policy formulations in this 
regard. Thougb, the Ministry have stated that they ha~e various scbemes 
and some schemes are under implementation also but the Committee have 
found that ground realities are totally different. 

As the Department of Wastelands Development is totally new, the 
Committee are of the opinion that the strategies evolved for developing 
more and more wasteland in the country should be quite comprehensive 
and they should have the clear view of the problem. 

Reply of the Government 

1. The Department of Wastelands Development was set up under the 
Ministry of Rural Development vide Presidential Notification dated 2nd 
July. 1992. Subsequently vide Cabinet Secretariat Memorandum No. 35/V 
4192-Cab. II dated the 27th August, 1992, the subjects allocated to the 
Department of Wastelands Development were notified along with 
Constitution and Role & Functions of the National Wastelands 
Development Board (NWDB). The Role and Functions assigned to the 
NWDB are the following: 

(a) formulate, in collaboration with the National Land Use and 
Conservation Board a perspective plan for the management and 
developmenl of wastelands in the non-forest areas in the country in 
a sustainable manner; . 

(b) identify such wastelands, create a reliable database and 
collaborate with the coacerned Central and State Departments! 
Agencies, Local Bodies, Voluntary Agencies and other Non-
Governmental Organisations to mobilise the resources and support 
required for development of wastelands in non-forest areas; 

(c) evolve mechanisms for integrated development of such 
wastelands through systematic planning and implementation in a 
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cost effective manner. specially to meet the need of the people in 
the rural areas in respect of fuelwood and fodder; 

(d) raise fuelwood. fodder and timber on non-forest and private 
wastelands in order to reduce the preNure on the forest areas and 
to meet the needs of industry and market; 

(e) sponsor research and extension of research findings to 
disseminate new and appropriate technologies for wastelands 
development; 

(f) ereate general awareness and help foster people's movement 
for wastelands development in non-forest areas with the assistance 
of Voluntary Agencies. Non-Government Organisations. 
Panchayati Raj Institutions and others and promote participatory 
and sustainable management of community/public lands and other 
similar degraded common property resources; 

(g) coordinate and monitor the Action Plans for activities 
related to such wastelands in order to upgrade land quality in a 
systematic and cost effective manner; and 

(h) undertake all other measures necessary for promoting 
wastelands development in non-forest areas in the country. 

2. On the 7th September, 1992. the Department of Wastelands 
Development notified the composition of the NWDB. At the very first 
meeting of the NWDB held on 13th October. 1992. which. inter alia, was 
attended by the Minister of State of Wastelands Development, the 
Member of the Planning Commission. In-charge of Rural Development 
and the Secretaries of the relevant Departments of Government of India 
concerned with Wastelands Development, the strategy and plan of action 
for the development of wastelands was approved after aue deliberations. 
The strategy that was adopted envisages the following: 

(i) identify/develop models for various agro-climatic zones involving 
low external inputs; 

(ii) establish tie-up with financial institutions and industry; 

(iii) develop common land; 
(iv) evolve a network of communication and extension. 

3. Simultaneously the Board approved the following action plan to be 
initiated for achieving the objectives for which it was set up: 

(i) In-depth diagnostic studies' on micro-level in representative 
agro-climatic zones to make comprehensive problem identification 
for different categories of non-forest wastelands/degraded lands for 
their sustainable development in terms of productivity and ability 
to provide livelihood to the rural people who generally depend on 
luch lands; 
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(ii) Prepare penpcctive plans for tbe identified areas or domaiDs and 
~volve appropriate packa,es of tecbnololY, institutiooal bue for 
implementation, and policy support; 

(iii) Build up awarepcu of an integrated and interdependent land 
management system to meet various sectoral needs from the 
uparaded non-forest wastelands; 

(iv) Harncu people's initiative at aU stages in identifyina problems, 
conceiving projects, implementing them and sharing their benefits 
with a view to ensuring continuous involvement and participation 
of local people; 

(v) EvolvUadcntify models of development which win utiliae the 
inherent capabilities of tbe land and related rcsoUI'CCI to 
regenerate its fertility and productivity with minimum reliance on 
capital intenlive external inputs; 

(vi) Identify Departments and Agencies of State Governments, Non-
Governmental Organisations, other institutions, including 
corporate 
bodies and individuals for generation of projectl for the 
development of the wastelands and to extend promotional support 
to them. 

(vii) Or,anisc and sponsor communication and extension activities for 
disacmination of technology and other related information; and 

(viii) Mobilise technologiea and finareial .stance from national and 
international institutions for accelerating tbe process of developing 
wastelands. 

4. Keeping in view tbe very large potential for substantial increue in 
biomass production and employment generation and the imperatives of 
laod and water management for sustainable development through 
re,cneration of wastelands, against the back around of the observations and 
recommendations of tbe Standing Committee of Parliament, in order to 
epmine tbe basic issues involved in their lonl-term national 
developmental penpective above the limite1 perceptions of Goyernment 
Departmentl and evolve an appropriate strategy and action plan, a bigh 
level Committee on Wastelands Development bas been constituted on 
07.11.94 under the Chairmanahip of Shri Mohan Dharia with the followinl 
broad terms of reference: 

(i) evolve a comprehensive strategy and action plan for tbe 
development of wastelands in non-forest areas with referene to a 
time frame of 10-15 years; 

(ii) UICII the level of financial resources required and IUUClt the 
ways and means and sources of raising them; 
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(iii) indicate the respective roles of the Central and State Government 
and their Departments, Panchayati Raj Institutions, Voluntary 
AICDcica, the Corporate Sector and the financial inatitutionalb.nb 
in the development of non-forest wastelands; 

(iv) luuest the specific policy initiatives which the Department of 
Wastelands Development may take in pursuance of tbe mandate 
given to it; 

(v) broadly outline the mechanisms through which the NWDB may 
seek to implement the strategy and action plan proposed for the 
development of non-forest wastelands. 

S. A copy of the notification giving details of background, composition of 
the high level committee and terms of reference is at Appendix II. 

[Ministry of Rural Areas & Employment, (Depu, of Wastelands 
Development) OM No. H-l101115194-Parl., dated 14.11.1994] 

Comments or the Committee 
[Please see Paragraph No. 9 of Chapter I of the Report.] 

Recommendation Para No. 1.11 
The Committee observed that in the absence of comprehensive and 

periodic surveys in the country as a whole, quantum of soil erosion is 
precisely not known. The Committee are of the view that this is one of the 
major cause of Land degradation. There should be proper management for 
wind water and flood erosion. The Committee, therefore, recommend that 
a detailed study in regard to this problem may be done and the objectives 
should be the appraisal of erosion problem and conservation of land and 
water resources. 

Reply or the Government 
The matter has been taken up with the Indian Council of Agricultural 

Research. 
[Ministry of Rural Areas &; Employment, (Deptt, of Wastelands 

Development) OM No. H-llOll/5194-Parl. dated 14.11.1994] 
Comments or the Committee 

[Please see Paragraph No. 16 of Chapter I of the Report.] 
Recommendation Para No. 1.14 

The Committee are of the view that there is urgent need to check wind 
erosion where the' land is becoming degraded due to it. Adoption of 
technologies for sand stabilization, soil and moistuse conservation can go a 
long way in improving soil environment for higher and sustained plant 
production. Building of shelter-belts in Wastelands during rainy season 
depending upon the type of the plants to be· grown and soil conditions, 
raising of micro-crop shelter-belts with irrigation facilities wherever 
available can be very useful in reducing the speed of hot dry winds, 
evaporative loss from the soil and the crop surfaces and in checking 
erosion and movement of sand. 
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Reply of the Gonn ...... t 
The Technology Pack ale IUllelted by the Committee for and 

stabilisation, soil and moisture conservation and increasing productivity 
have been conveyed to the Ministry of Erwironment and Forests, 
Department of Agriculture and Cooperation and to the Technical 
Committee formulating the technical manual for the implementation of the 
euidelines. 

[Ministry of Rural Areas &. Employment, (Deptt. of Wastelands 
Development) OM No. H-1101V5194-Parl. dated 14.11.1994] 

Comments of tbe Committee 
[Please see Paragraph No. 25 of Chapter I of the Report.] 

NEwDELtU; 
7 February, 1996 

18 MagM, 1917 (Saka) 

PRATAPRAO B. BHOSALE, 
Chairman, 

Standing Committee on 
Urban and Rural Dev~Jopm~"t. 



APPENDIX I 

MINUTES OF mE 15m SITI1NG OF mE COMMI'ITEE ON 
URBAN AND RURAL DEVELOPMENT (1995-96) HELD ON 26TH 

SEPTEMBER, 1995 

The Committee sat from 1100 hra. to 12SO hn. 

PRESENT 
Shri Prataprao B. Bhosale - ChairWllln 

MEMBERS 

2. Sbri Vijayaramaraju Satrucharla 
3. Sbri J. Cbokka Rao 
4. Mobd. Ali Asraf Fatmi 
S. Sbri Ram Singh Kuhwan 
6. Sbri Surendra Pal Patbak 
7. Shri Devi Bux Sinp 
8. Shri Sudbir Girl 
9. Shri Subrata Mukherjee 

10. Shri Gulam Mohammad Khan 
11. Shri Maruti Deoram Shelke 
12. Sbri B.K. Hariprasad 
13. Shri Nilotpal Buu 
14. Shri Thennala Balakrishna Pillai 
15. Sbri Sbivpruad Cbanpuria 
16. Ch. Hannohen Singh 
17. Shri Debabrata Biswas 
18. Shri Japnohan 
19. Dr. B.B. Dutte 

SECRET ARJAT 

1. Shri G.R. Juneja - D~puty S~cr~tary 
2. Smt. Sudesh Lllthra - Assistant Director 

RURESENTAnvES OF MINISTRY OF RURAL AREAS & EMPLOYMENT 

1. Shri Vinay Shankar - Secretary 

2. Sbri Ashok Jaitly - Addit;ofUll Secretary 

3. Shri Ranjit Issar - Joinl Secretary 
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2. The Committee then took oral evidence of the representatives of the 
MiDiJtry of Rural Areas IL Employment in connection with examination of 
the Action taken Replies of Government on the recommendations 
contained in the Seventh Repon of the Committee on 'National 
Wutelands Development.' 

REPORT OF THE MOHAN DHARIA COMMITIEE 

3. When the Committee asked as to the present status of the report of 
tbe hip level Committee headed by Shri Mohan Dharia, Secretary. 
Ministry of Rural Areas & Employment stated durinl the evidence as 
under:-

NThls Committee was originally expected to give its repon in six 
months but the Chairman was hospitalized for it lonl time and 
therefore. there had been lOme delay. The Drafting Sub-Committee 
has also met twice and now its three of the four chapters are ready. 
Now, it is expected by the end of October, 1995." 

... When .. ked further if there was any possibility of getting an interim 
Repon on some imponant areas of action 'y the high level Committee, in 
the event of furtber delay in submission of the report, the witness stated 
further as follows:-

lOWe do not anticipate' any delay in submission of the Repon. Our 
Joint Secretary .ervices in that Committee and we do not anticipate 
any delay." 

CONSERVA nON OF LAND &. WATER RESOURCES 

~. When asked as to what studies have been undertaken and the details 
of the steps taken to address tbe problem of soil erosion and conservation 
of land, tbe Secretary stated during evidence as under:-

Nlf we stan making a survey for each kind of degradation then it 
will be an enormous exercise requiring very lar,e resources and 
time. But the Bureau of Soil Survey and landusc Planning. NAG 
pur under the Ministry of Agriculture on the basis of pilot projects. 
bas prepared maps of lands wbicb are in different states of 
degradation. They bave given estimates about it. They have abo 
said in which area which kind of deeradation of land has taken 
place. They have categorized and degradation of land in 
20 categories of both wind and water from low to higb intensity of 
deeradatJon and these maps are available. When watershed is 
taken up for improvement then depending upon the nature of 
degradation the plan for the watenhed development is prepared. 
There are I number of institutes which live traininl in the field of 
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watenhed manalement and checking of degradation of land. One 
is the SOU and Water Conservation Research and Training Institute 
in Dehradun. another such institute is in Jodhpur. Both these 
iDatitutet have been carrying opt short-term, medium-term and 
long-term programmes and imparting training to staff. The 
adequate number of imparting training to staff. The adequate 
number of trained offlCen of Dcpartmcnt of Agriculture arc 
available in all the States and therefore, the knowledge about bow 
to treat a particular watershed is available with all the States. 

We have recentl1 sanctioned two pilot projects also which will be 
undertaken by the two universities under the ICAR. Our aim is to 
pool all the different kinds of expertise and see to it that we 
develop a package of practices wbich can be standardized and then 
can be propagated throughout the country." 

ACCOUNTABILITY OF DEPARTMENT OF WASTELANDS 

6. When asked about the manner in which accountability of the 
Department of Wutelands Development is being ensured, it being the 
nodal Ministry for Development of Wastelands, the Secretary suited during 
evidence as under:-

"We are in close consultation with Ministry of Agriculture and 
the Ministry of Environment and Forests to pool the knowledge 
avail.ble in all these departments, to ace that .our work is being 
done in coordinated manner." 

APPRAISAL OF IRRIGA nON PROJEcrs 

7. When asked if the Ministry is in anyway associated with regard to 
appraisal of irrilation projects, the Secretary stated during evidence as 
follows:-

.. As you know, the Ministry of Environment is charged with the 
responsibility of giving environmental clearance. we are not 
formally associated with the proposals. They consider the issue of 
giVing environmental clearance." 

8. The Committee then sought clarification on other related issues on 
the Action Taken Replies of the Government on National Wastelands 
Development. 

9. A verbatim ~rct of the proceedings of the sittin& has been kept 
separately. . 



MINUTES OF TIlE 16TH SImNG OF TIlE COMMITIEE ON 
URBAN AND RURAL DEVELOPMENT (1995-96) HELD ON 26TH 

SEPTEMBER, 1995 
The Committee sat from 1500 hra. to 1600 hrl. 

Shri Prataprao B. Bbosale 

2. Shri K.K. Mathew 

PRESENT 
- Chairman 

MEMBERS 

3. Sbri Ram Singh Kashwan 
4. Shri Girdhari Lal Bhargava 
5. Shri Sudhir Giri 
6. Shri Subrata Mukherjee 
7. Shri Ram Deo Bhandari 
8. Shri Nilotpal Basu 
9. Shri Thennala Balkrishna Pillai 

10. Shri Debabrata Biswas 
11. Prof. Vijay Kumar Malhotra 
12. Dr. B.B. Dutta 

SECRETARIAT 

1. Shri G.R. Juneja - Deputy Secretary 

2. Smt. Sudesh Luthra - Assistant DirecTor 

REPRESENTATIVES OF MINISTRY OF RURAL AREAS & EMPLOYMENT 

1. Shri Vinay Shankar Secretary 
2. Shri Ashok Jaitly - AddiTional Secretary 
3. Shri Ranjit Issar - Joint Secretary 

2. The Committee then continued with the oral evidence of the 
representatives of the Ministry of Rural Areas & Employment in 
connection with examination of the Action Taken Replies ·of Government 
on the recommendations contained in the Seventh Report of the 
Committee on 'National Wastelands Development.' 

Treatment of Catchment Areas 
3. When asked whether 'treatment of catchment area' is included to the 

cost of irrigation projects as also the steps taken with regard to treatment 
of catchment areas, the Secretary, Ministry of Rural Areas & Employment 
stated during evidence as follows:-

"I would like to submit that the Central Water Commission has 
issued guidelines for treatment of lands likely to be affected due to 

39 



40 

coDlb'UClion of river vaDey projcc:tl. Tbe JUldcliaca provide lbat 
the COlt of treatment ia respect of the IlDd affected due to 
IUbmc.raCDCe should provide for acquisition aad payment of 
colDpCasation. 1bcn laad affected due to soli eroaion aad tbe Iud 
UDder direct draia should be charaed to the coacemed project. 

The policy of the Ministry of Water Resources is that they take 
care of the area whicb is immediately draiaed. Efforts are aeeded 
to cbedt tbe problem of the soil tbat will be broupt from aU over 
the catchment area aad not just from the area which is directly 
draiaia, into the system is very valid one. Wbile we asree witb 
you, we will let ill toucb with tile Ministry of Environment and 
Foreata IDd uk them u to wbat tbey bave done in this re,ard. I 
have some informatioa that tbey do take care of this aspect of 
siltation of dalDl under these projects. 

Many times tbey ue insisting on plantation in the catchment to 
reduce slit loads. As you have pointed out and correctly so we 
bave DOt represented in any of those Committees. We will ask 
them whether they can themselves take care of the entire aspect. 
We would also uk them to associate us or at least .ask our 
conunents on such projects." 

4. The Committee then SOupl clarifications on otber related issues on 
the Action Taken Replies of the Government on National Wastelands 
Developmcnt. 

S. A vcrbatim record of the proceedings of tbe littin, has been kept 
separately. 

TIN Commiltu then Gdjoumed. 



MINUI'ES OF THE 22ND SITnNG OF THE COMMIITEE ON 
URBAN AND RURAL DEVELOPMENT (1995-96) HELD ON 

4TH JANUARY. 1996 

The Committee sat from lSOO brs. to 1645 brs. 

PRESENT 

Shri Prataprao B. Bhosale - Chairman 

MEMBERS 

2. Shri Gangadhara Sanipalli 
3. Shri Prabhulal Rawat 
4. Shri J. Chokka Rao 
5. Shri Vijayaramaraju Satrucharla 
6. Shri Prithviraj D. Chavan 
7. Shri Maruti Deoram She Ike 
8. Shri Surendra Pal Pathak 
9. Shri Devi Bux Singh 

10. Shri Girdhari Lal Bhargava 
11. Shri Ram Singh Kashwan 
12. Shri Sudhir Giri 
13. Mohd. Ali Ashraf Fatmi 
14. Shri Sukhdev Paswan 
15. Shri Dhannabhiksham 
16. Shri N. Murugesan 
17. Shri Gulam Mohammad Khan 
18. Shri Nilotpal Basu 
19. Shri Ram Deo Bhandari 
20. Shri Shivprasad Chanpuria 
21. Ch. Hannohan Singh 
22. Smt. Meera Du 
23. Shri Satyanarayana Dronamraju 
24. Shri Sangh Priya Gautam 
25. Prof. Vijay Kumar Malhotra 
26. Shri Thennala Balakrishna Pillai 
27. Shri V. Humanantha Rao 

SECRETARIAT 

1. Shri G.R. Juneja 

2. Smt. Sudesh Luthra 

Deputy Secretary 

Assistant Director 
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Coasideratioa aad Adoptioa of Draft Actloa Takea Report 
2. The Committee considered the Draft Report on Action Taken by 

Government on the recommendations contained in the 7th Report on 
'National Wastelands Development' and adopted it with slight 
modifications as indicated in Annexure. 

3. The Committee then authorised the Chairman to finalise the Report 
on the basis of factual verification by the Ministry concerned and to 
present the same to Parliament. 

The Committee then adjourned. 



Page No. Para No. 

4 9 

ANNEXURE 

Modifications 

Add the following before last sentence of Para 9. 
"The Committee understand that the Report of the 

Mohan Dharia Committee has been received by 
Government in December. 1995. They. therefore. 
urge that Government should process the 
recommendations of the Mohan Dharia Committee 
without further delay and implement the same 
expeditiously. The Committee may also be informed 
of the action taken thereon within four weeks of the 
presentation of this Report." 
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APPENDIX II 

(ANNEXURE TO RECOMMENDATION PARA 1.13) 

No. NWDB:6-17/94-T November 4th 1994. 

ORDER 

Subject: Constitution of High-level Committee on Wastelands 
Development 

The Department of Wastelands Development was created in July, 1992 
with the mandate to take up development of about 9S million hectares of 
non-forest wastelands in the country. In the first two years of its existence, 
tbe Department has achieved a very high percentage of utilisation of plan 
funds allocated to it. However, it has been felt that there is a need to 
eVolve a strategy and a Plan of Action for the development of vast areas of 
Don-forest wastelands with full appreciation of the magnitude of tbe 
problem and the financial resources required to address these problems. 

2. In view of the need to have a comprehensive plan for development of 
wastelands in the country. it bas been decided to constitute a "High-level 
Committee on Wastelauds Development" with the followina composition 
and terms of reference: 

COMPOSITION 
Shri Mohan Dbaria 
'V AN ARAI' , 2064 Vijaynagar, 
Pune - 411030 (Maharashtra) 

Shri B.B. Vohra 
A-1411 , Vasant Kunj, 
Pocket - B, 
New Delhi - 110057. 

Shri Anna Sabeb Hazare, 
Sant .Yadav Baba Shikshan 
Pruarak Mandai, 
Ralegaon Shiddi, 
Taluk : Pamer, 
District : Ahmednagar 
(Mabarasbtra) 

Cbairman 

Vice-Chairman 

Member 
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Shri Anil C Shah. 
Principal Adviser, 

4S 

A,a Khan Rural Support Prolramme. 
8. Jupiter Apartment. 
Sardar Patel Nagar, 
Ahmedabad - 380906. (Gujarat) 

Dr. B.R. Bhumbla. 
Vice-Chancellor. 
Ch. Charan Singh Agriculture 
University. Hissar - 125004. 
(Haryana) 

Shri K.L. Chugh. 
Chainnan, 
ITC Bhadrachalam Paperboards Ltd. 
Virginia House, 37 Chowranghi Lane, 
Calcutta - 700071. 

Shri P. Kotaiah, 
Chairman. 
NABARD 
Sterlioa Centre, 
Dr. Annie Besant Marg, 
Worli, Bombay - 400018. 

Dr .. R.K. Pachauri, 
Director 
Tata Energy Research Institute, 
Darbari Seth Block, 
India Habitat Centre. 
Lodhi Road. New Delhi-110 003. 

Shri Subodh Bhargava, 
President. 
Confederation of Indian Industry. 
23-26, Institutional Area, 
Lodhi Road, New Delhi-llOOO3. 

Mrs. Viji Srinivasan 
Managing Director. 'ADITI' 
2/30, State Bank Colony-II, 
Bailey Road. Patna - 800014. 
Bihar. 

Member 

Member 

Member 

Member 

Me~ber 

Member 

Member 



Shri Ranjit Issar. 
Joint Secretary, 
Deptt. of Wastelands Dev .. 
Ministry of Rural Development. 
New Delhi - 110 011. 
TERMS OF REFERENCE 

46 

Member Secretary 

(i) evolve a comprehensive strategy and action plan for the development 
of wastelands in non-forest areas with reference to a time frame of 
10-15 years; . 

(ii) assess the level of financial resources required and suggest. the ways 
and means and sources of raising them; 

(iii) indicate the respective roles of the Central and State Governments 
and their Departments. Panchayati Raj Institutions. Voluntary 
Agencies. the Corporale Sector and the financial institutions / banks 
in the development of non-forest wastelands; 

(iv) suggest the specific policy initiatives whieh the Department of 
Wastelands Development may take in pursuance of the' mandate 
given to it; 

(v) broadly outline the mecb1lnisms through which the NWDB may seek 
to implement the strategy and action plan proposed for the 
development of non-forest wastelands. 

3. The Committee will submit its report within 6 months. 

SI)I-
(RANJIT ISSAR) 

JOINT SECRETARY TO THE GOVT. OF INDIA 



APPENDIX III 
(Vide Para 3 of Introduction) 

Analysis of the Action Taken by Government on the Recommendations 
contained in the Seventh Report of tire Standing Committee (UI Urball tmJ 
Rural Development (lOth Lok Sabha). 

I. Total Number of Recommendations 26 
II. Recommendation, that have been accepted by 

Goyernment 
(Para Nos. 1.14 to 1.17, 2.17 to 2.20, 2.22, 2.23, 
2.25, 3.13 to 3.17 and 3.20 to 3.23) 
Percentage to Total 

III. Recommendations which the Committee do not 
desire to pursue in view of the Government's Replies 
(Para Nos. 2.16 and 3.18) 
Percentage to Total 

IV. Recommendation in respect of which replies of 
Goyernment have not been accepted by the 

20 

7t!.92 

2 
7.70 

Committee 1 
(Para No. 3.19) 
Percentage to Total 3.85 

V. Recommendation in respect of which final replies of 
Government arc still awaited (Para Nos. 1.13, 2.21 
and 2.24) 3 
Percentage to Total 11.53 
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